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(Translation)
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Land Acquisition [ 1309 F: HYD. ACT IX

- (Translation)

' CHAPTER 1L

ACQUISITION OF LAND.
3. Publication of  preliminary
notification and powers of officers,

4, Paymg compensatlon for da-
mage.

6. Taluqdar ‘shall be directed to
proceed’ with ‘acquisition. of land.

7. Notice by Taluqdar

8. Taluqdar may requlre mterested
person to ﬁle wrltten statement. -

-;\‘

-9, Ta]uqdar shall 1nqu1re into
ob_)ectlons and interests.

.10. ‘Matters whlch shall be stated
in award.

11. Talugdar’s award to be final.
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4-A.  Hearing of objections. ':
5. Declaration that land is requit-
ed for a Government or public pur-

pose or for the purposes of a com-
pany.
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12. When possession - of ]and

may be taken.



1309 F: HYD. ACT IX| Land Acquisition

(Translation)

13." When possesslon of ]and is-
taken under Section 12, it shall be-
come free from all- demands and
compensation in case possession is
taken without award of Taluqdar.

CHAPTER 1II.: v

" REFERENCE TO COURT.

14. Taluqdar s award When referr-
able to court.

16. Court shall issue notices to
persons interested.

17.  Court shall inquire only into
interests affected by objection.

L4

18. Matters which shall be consi-
dered by court in making payment of
compensation. )

19. Matters which shall not be
considered by court in making pay-
ment of compensation.

20. Compensation not to exceed
. amount claimed and be 1less than
amount awarded.
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15. Taluqdars statement to the
court,
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Land Acquisition [ 1309 F : HYD. ACT I1X

(Translation)

21. Court’s award shall be in
writing and contain grounds of award.

22. -Award
for costs.

23. When interest can be awarded
on amount of compensatwn

.

shall contain decree

CHAPTER 1V,

APPORTIONMENT OF COMPEN-
SATION. -

24. Partlculars of apportlonment
and award to be conclusive.

25. Dispute as to apportionment,
CHAPTER V.
PAYMENT.

26. Payment of amount of com-
pensation or deposit of same in court.

27. On money being deposited in
court, when other land is to be pur-
chased with it.

- 28. When court may order purchase
of Promissory notes etc., with amount
of compensatlon dep051ted in court.
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1309 F: HYD. ACT IX] Land Acquisition

( Translation)

“CHAPTER VL

TEMPORARY OCCUPATION OF
' LAND.

30. :Temporary occupatlon of
waste or arable land and procedure
when difference as to compensation
© exists: ; . .

31

Power- to take - possession, of
“land.
32, Land shall be restored to

person 1nterested ‘and payment of
compensatlon ‘made - for period of
occupation and use.

33. Procedure when land becomes
quite unfit for purpose for which
it was used before assignment.

CHAPTER VIL

ACQUISITION OF LAND FOR.
-~ . COMPANIES.
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29. Payment of interest.
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Land Acqmsmon [1309 F HYD. ACTIX

(Translatton)

CHAPTER VIIL

MISCELLANEOUS..

"38. Possession of land may be

taken by force.

ANy LRI e 0N

34, Company may be authorised
to enter and survey.

35. Industrial concern - to be
deemed company for certain purposes.

36. Previous consent of Govern-
ment and execution of agreement neces-
sary.

37, Previous enquiry.

37-A. Agreement with Govern-
ment.

'37-B. Publication of agreement.

37-C. Sections 36 to 37B not to
apply where Government bound by
agreement to provide land for com-
panies.

"37-D. How agreement with Rail-
way company may be proved?
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1309 ¥: HYD. ACT IX] Land Acqulsztlon A

(Translatzon)

39. Discontinuance of proceedings
for acquisition of land and com-
pensation thereof.

40. | Procedure when part of buil-
ding required and owner demands
compensatlon for whole building.

41. Applications and documents
etc., to be on unstamped paper.

42. No proceeding under this Act

_ shall be taken against any person unless

three months’ prevmus notice has been
given,

43. Procedure in conducting pro-
ceedings under this Act and Appeal
from decrees.

44. Government’s ‘power to make
rules. . :
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40-A. Acquisition of land at the
cost of a-local authority or company.
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Land Acquisition [ 1309 F:HYD. ACT IX|

{Translation)

THE LAND ACQUISITION
, - Act. - :

No. IX of 1309 F.

(Received the assent of H.E. the Madarul
Moham on 2Ist Azur, 1310 Fasli.)

-

Whereas it is expedient to -enact a

" law for the acquisition of and payment

of compensation for land needed for

Government purposes or public benefit
*[or for the purposes of a company.]

It is hereby enacted as follows :—

CHAPTER I.
PRELIMINARY.

"1, This Act may be called “The
Land Acquisition Act”

~Sht°2tﬁgg’ and it shall come into
Z‘,nim;]ce_ force in the whole of His

. of Hi
ment. Highness the Nizam’s

Dominions from the first
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* [ or for the purposes of a company ;]
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*As added by Regulation. No. LIX of
1358 Fasli.
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1309 F:HYD. ACT IX] Land Acquisition
( Translation) ‘

day of Bahman, 1310 Fasli. -

. 2. In thls Act, unless therels any-
thing repugnant in the

Deﬁfqi‘gon’s. ' subject or context—

(a) *land” shall include all -

things attached to the earth, or perma-
nently fastened to anything attached
to the earth; ’ .

(b) . “person -interested”’ shall
include all persons having an interest
in any easement over the land acquir-
ed by. virtue of this Act, or in the
compensation thereof;
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. (Translation)

*[(c) “Court” meansthe Court of

a District Judge in the case of a dist-

rict and the High Court in the case

_of Hyderabad City, unless the Govern-
-ment has appointed (as it is hereby
empowered to do)a special Judicial

Officer within any specified local

limits to perform the functions of the

Court under this Act;

A\

(d) <“Company” means a com-
pany registered under the Hydera-
bad Companies Act, 1357 Faslior an
Indian Company; and includes a so-
ciety registered under the Hyderabad
Co-operative - Societies Act No. IT of

1323 F. or under the Societies Regist-
ration Act No. I of 1350 F.

(dd) “Indian Company” means a
company as defined in the Indian
Companies Act 1913 (Indian Act VII -
of 1913).] T

* [(e) “Talugdar” means the b M/ OJG"//S W - ( ‘E’)
Officer in charge of the administration . 0)/ - .
of a Revenue Department of a dist- b{}kk,’ﬁ U:r L’;hfuf’ ?« ;//

rict, and shall also include an officer

whom the Government may appoint a{/ba,t?f L{“‘[‘MJ) b?{,u‘-;"

for the purposes of this Act.] , . e lia .
g , L AAEG03606 ke s
| medpa L

* Substituted by Regulation No. LIX of 1358F.

* As amended by Act No. VI f—1319 F. > A
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1309 F: HYD. ACT IX] Land Acquisition R
Co -”ﬂk%_ze)w-u‘ﬁJld:“’uJG'

"’

ACQUISITION OF LAND,
J; }.p

*[2-A. (1) Whenever the Govern-
ment is satisfied that any
: ’ Procedure  immovable property or

(Translation)

CHAPTER 1L

when im- g ‘
movable easement is likely to be
PrOPertY re u'r . g
- cannot be quired for public pur
acquired by POses or for the purpose
Govern- of furtherance of any
ment by

agreement,  SCheme sanctioned by the
Government, but cannot
be acquired by agreement,
the Government may direct any officer,
generally or specially authorised by the
Government in this behalf, to take
steps for the survey or the inspection
of the property concerned under sub-
section (2) and to submit areport.

(2). The said officer may, by
himself or by any other officer autho-
rised by him, with the help of servants
‘and workmen survey and take levels
or otherwise inspect the property to
be acquired and do such other acts as
may be necessary to ascertain its
suitability for the purpose for which
it is intended to be acquired and also
to mark out the measurements and ==
levels taken and boundaries fixed:

Provided that no person shall enter
any building or upon any enclosed
court or garden attached to a dwell-
ing house without previously giving
such occupier at least seven days
notice in writing of his intention to
do so. '

*As amended by Act No. XXI of 1954.
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" {3) The officers, servants and
workmen mentioned in sub-section (2)
*shall be deemed to be public servants
‘'within the meaning of section 21 of
the Indian Penal Code.

(4) . The said officer, or any
other officer authorised by him, shall
offer to pay all damages that may be
caused by any action taken by him
under sub-section (2) and in case, the
sufficiency of the amount offered by
him or its apportionment (among the
persons interested) or liability to pay
damages, is disputed, the officer con~ .
cerned shall forthwith remit the
amount, if any, offered by him to the
Collector and refer the dispute to the
Collector, whose decision shall be
final. ]

of onation”" * fand is likely to be needed

RS P . .

3. (1) When it appears to the L s J’ .

* [ Government | that any (])_/ii ,}5} , sl dl/u:;ug;.g
0_’ - - ' 34

nary notifica- for'Government purposes j@ » Y, //'“2’-7 UU?IZUIJ’)DJ;;’/}].

tion and ; . or public benefit ‘ ) 4 :
OWCT! ] . > »
e, (ol b6 b}wcf;;:,f?;(,b*
*[or for the purposes of a company.]
* As amended by Act No. IIT of 1308 F. AL P Ut-”J-c)] oot / o -

F

*As amended by Regulation No. LIX Jf 1358 F.
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1309 F: HYD. ACT IX] "'Lahd'A'cquisizibn I

o Translatzon )
T[or for the purposes of a company],
. notification - to. that effect: shall be
~ published, and the Talugdar shall cause
{ts publicity thereon and also at’ other
_»smtable‘ places\ T

, 5 (2) Thereupon, it shall: be lawful

- for’ any officer either generally “or spe-

. cially authorised by the *[Govern-

“ment] in this behalf, and for his ser-
vants and workmen,

to survey and take levels of the

. land, and 1o take such other action as

may be necessary fo ascertain the

usefulness of the land for the said

purpose, and to mark out the mea-

surements, levels and thé boundarles
of the land:

Provided that no person shall, with-
out;the consent of the occupier of the
land and without previous notice
of at least seven days in writing
of the intention to enter the land,
enter into any building or upon any
enclosed court or garden attached
to a dwelling house.

4. The said officer shall, on enter-
ing upon the -land, pay
compensation for all
damage to be done as
mentioned in the afore-
said section, "and, in case the
compensation is refused, or the

Paying com-
pensation for
damage.

tAs amended by Regulation No. LIX of 1358F
*As amended by Act No. VIof 1319 F.
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Lond Acquisition [1309 F: HYD. ACTIX
(Translation)

amount thereof or its apportionment
is disputed, he shall forthwith remit the

compensation to the Taluqdar’s office |

and refer the dispute to the Talugdar
for decision whose decision regarding
the dispute shall be final.

‘//.::"’ldu:'/b ;d?-i(

239 K._,{Pl;w,éé.f,awww
U‘%JJJJ: Lt é,é‘%l 7

$
i

*[4 A. (D Any person interested in
any land which has been
notified under Section 3,
sub-section (1) may, with-
in thirty days after the issue of the noti-
fication, object to the acquisition of the
lIand or of any land in the locahty, as
the case may be.

Hearing of
objections.

1

g1, M/Wuzb

blasbrey 'Jd——'“/ &J:c:'.. s ,\J’:
LA m&ybf,f 4

J"’& u’s,.w’éé-’/%../
i

*As amended by Regulation No. LIX of
1358'F.
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( Translation )

(2) Every objection made under
sub-section (1) shall be made to the
Talugdar in writing, and the Talug-
dar shall give the objector an oppor-
tunity of being heard either in person
or by pleader and shall' after hearing
all such objections and after making
such further enquiry, if any, as he

* thinks necessary, submit the case for
the decision of the Government, to-
gether with the record of the procee-
dings held by him and a report contain-
ing his recommendations on the objec-
tions. The decision of the Govern-
ment shall be final,

5. (1) Subject to the provisions
of part VII of this Act,

. when the Government is
gg‘;lf‘;ﬁé“i’;’ satisfied, after consider-
required for  ing the report made under

i‘ngﬁ"gin‘ Section 4-A, sub-s?ction
public pf‘.“'_ (2), that any particular
poseorfor ' Jand is needed for a Go-

of a com- vernment or public pur-
pany. pose or for the purposes of -
acompany, a declaration shall be made
to the effect under the signature of a-
Secretary to Government or of any
other officer authorised by : Govern-
ment in this behalf :
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., Land Acquisition [1309F: HYD. ACTIX
7 (Translation)

| "_‘:',.iﬁ‘f/f 920 6170 56

" Provided that no such declara-
tion shall be made unless the compensa-
tion to be awarded for such land'is to
be paid by a company, or wholly or
partly out of public revenues or some
fund controlled or managed by a local
authority.

(2) The declaration shall be
published in the Jarida, and shall state
the district or other territorial division
in which the land is situated, the pur-
pose for which it is needed, its approxi-
mate area, and, where a plan shall have
been made of the land, the place where
such plan may be inspected.

(3) The said declaration shall
be conclusive evidence that the land is
needed for Government or public pur-
pose or for the purposes of a company,
as the case may be, and, after making
such declaration, the Government may
acquire the land in the manner herein-
after appearing.]

6. After such declaration, ‘the -GS":,‘ -/n.‘/h} bﬁ/ d’"’// b/‘("l:‘: ‘5:”‘{ '
Taluadar ;l;aggg:édsgva}]tlhl;ﬁe(gzgggil— Uf}w‘gc;.y,l -5{4’.’:'(;’ Ti?
e R N A W P )
A il il | P s £
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il AN oot

WL gty
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1309 F: HYD. ACTIX] Land Acquisition

( 7 ranslatzon )

7 Thereupon the- Taluqdar ‘shall
. then "cause a notice at
_“suitable places on and neat

. the land stating that
the *[Government] intend to acquire the’
land, and -that “claims to compen-
sation for the ihterests in such land,
specifying the interests and the amount
of compensatlon, may, within one
month, be made in writing either to
him ~ or  to-any officer subordi-.

- nate to him appointed for this purpose,
and a copy of the notice shall be sent
to all persons appearing to be interested.

Notlce by
Tailugdar. “

The Talugdar may.also require

8.
... every such person tofile’
Taluqdar after fifteen.days from the
may “require - date of the requisition’at a
interested

person 0 ale . Place and date specified in

written state-  theTequisition, a statement.

i writing contalmng
the = name and

interest .and the amount of rent and
profits prov1ded that anything has been

received or. 1s recelvable w1th1n three

years.

9. On the date fixed, or on aﬁy other
date to which the Talugdar

‘Talugdar — (who shall have the power
]Srfl‘ta(}l Inquire 1o adjourn an inquiry on
tions and. . Teasonable grounds) has

interests.

% As Amiended by Act No. TII of 1308 F.

_ resi- -
dence of _every person possessing-any -
1nterest in the land, the nature of such’

adjourned inquiry, he shall
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Land Acquisition [1309 F: HYD. ACT IX
(Translation)

inquire into the objections which
any person interested has made
to the measurements done under Sec-
tion 6 and into the value of the land
*[at the date of the publication of the
notification under sub-section (1) of
Section 3],

and into the interests of tle- persons
claiming the compensation or any
" portion thereof. )

10. At the close of the inquiry,
the Talugdar shall make

Matters an award under his hand,

whichshallbe  refating to the following
award. ~ matters and obtain there-

on the acknowledgement
signatures of the persons interested as
are present in person or by representa-
tive:— .

the true area of.the land, and

the amount of compensation
which in his opinion should, in view
of the provisions of Sections 18 and
19,be allowed for the land, and the
manner of apportionment of the
compensation among all the persons
interested.

*As - amended by Regulatxon No. LIX of
1358 Fasli.
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*[at the date of the publication ofthe -
notification' under sub-section (1) of
~Section 3, ] :
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*As amended by Regulation No. LIX of 1358F
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1309 F: HYD. ACT IX ]Land Acquisition
' ‘ (Translation)

- 11, The award shall be in the.

,  Talugdar’s office and
‘Eigggatlgsbe notice thereof shall be
final. - given to such of the per-
sons ‘interested whose
'”acknowledgment signatures were not

obtained at the time when the award

. was made and it shall be conclusive

evidence of the particulars therein
contained as" against all persons inter-
ested, except a change is subsequently
caused to be made as hereinafter pro-
vided.

89
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*12. (1) When the award. under
: Section 10 has been made,
When posses-  the Talugdar may take
sion of land :
may be taken, POSSession of thé land,
and in cases of urgency,
whenever the Government so directs,
the Talugdar, though no such award
has been made, may, on the expiration
of 15 days from the publication of the
notice mentioned in Section 7, take
possession of any waste or arable land.

(2) Whenever owingto any unfor-
seen emergency it becomes nécéssary.
for any Railway Administration to
acquire the immediate possession of
any land for the maintenance of their
traffic the Talugdar may, immediately
after the publication of the said notice
and with the sanction of Government,
take such possession:

Provided that the Talugdar shall
not take possession of any building or

part of a building without giving to

the occupier thereof such previous
notice as may be reasonably sufficient
to enable him to remove his movable
property from such building without
unnecessary inconvenience.

*As amended by Regulation No. LIX of 1358 F.
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(Translation) -

Ao el

(3) In the case of any land to
which'in the opinion of the Govern-
ment the provisions of this section are
applicable the Government may direct
that the 'provisions of Section 4-A shall
not apply and, if it does so, direct a
declaration may be made under Sec-
tion 5 in respect of the land at any time
after the publication of the notification
under Section 3, sub-section (1).]
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1309 F: HYD. ACT IX] Land Acquisition
(Translation) .

13 When possession is taken of

any land under the fore-

going section, it shall

from the date of taking

possession, become ab-

solutely the property of

?emme free  the * [Government] free
rom all
demands and {rom all demands.
cpmpensa-
tion 1n _case
POSsESSION
is taken
without
Award of )
Talugdar. But, where possession
is taken without making an award
referred to in Section 10, the Talugdar -
shall also pay tothe persons interested
compensation in cash for the standing
crop and trees, if any, on the land, and
for any other damage caused by sudden
dispossession and not mentioned in
Section 19; and, if it is not accepted,
award shall be made in this regard at

. the time of determining the compensa-
tion for the land

When posses-
sion of land
is taken
under section
12 it shall

' CHAPTER III.

REFERENCE TO COURT.

-14. (1) Every person interested, -
who is displeased with the

Talugdar’s Talugdar’s award may,
award when = within two months from
’égeg‘t‘ble to  the date of receiving no-

tice of the award, apply
to the Taluqdar in writing to refer the

* As amended by Act No. III of 1308 Fasli..
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Land Acguisition | 1309 F: HYD; ACT IX e fanrte sl
(Translation) ' L .
case to the court for determination, ) , LAY | ” . .
* whether his objection be to the measu- 1}5 Uéf‘z{f/ fe- JM""’ :
rement of the land, or to the amount - LIt PN | %
of the compensation, or to the persons */ (f.é/;:-/ ks, ﬂ"w ‘{‘:" k“ '
to whom it is payable or to the appor-

tionment of the compensation among l,-,yg’ dzﬁ /]Lj;_’,’ f,-‘w_,(f]a’j’;z.’

the persons interested. T .
_:gf:"’wzr”(é’; Ot s oty id
| ﬂ%fjwwl'ﬁ).@#nﬁ@zbufaﬁ
| ‘ ey
gouks o0 W awgeion” o e | i iz oy
-g«m,t,&:a‘:“’aff.«fajfj ﬁ“g/l-‘:faf?%f

\

*#[15. (1) In making the reference
o the Talugdar shall state
sTta]tl;g](lar‘ll;:sto for the information of the
the Conrt. . Court, in writing, under

his hand,

(a) the situation and extent of
the land, with particulars of any trees, .
buildings or standing crops thereon ;

(b) the names of the persons
whom he has reason to think interested
in such land; ‘

*As amended by Regulation No. LIX of 1358
Fasli.
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1309 F: HYD. ACT IX] Land Acquisition
) (Translation)

16. *On a reference of the case, the

court shall cause a notice

Court shall  to be served on the objec-

;f)s“ee?g‘;es tor as plaintiff and on all
intarosiods . the persons interested and

if the objection be to the

amount of compensation also on the

Talugdar as defendant, and the day

fixed for the inquiry of the case -shall

93

| ._wa/ J/

; 2 8 5l % 76

(c) the amount awarded for dam-
ages and paid or tendered under Sec-
tions 4 and 13 or either of them, and
the amount of compensation awarded
under Section 10 ; and

(d) if the objection be to the
amount of the compensation, the gro-
unds on which the amount of compen-
sation was determined.

(2) To the said statement shall be
attached a Schedule giving the parti-
culars of the notices served upon, and
of the statements in writing made or
delivered by the parties interested res-
pectively.]
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Land Acquisition | 1309F: HYD. ACT IX
(Translation)

be specified in the notice and the par-
ties shall be instructed to appear in the
court on that day.

17. The inquiry in such case shall
be restricted to the inter-

Court shall  ests of the persons affected
inquire only by the objection .
into interests
affected by
objection.
KD
18. In determining the amount of

compensation the court
‘shall take into considera-
tion the following mat-
ters: —

Matters
which shall

be considered .
by Court in
making pay-
ment of
compen-
sation,

; First, the value of the land at

. the date of the publication of the*[noti-
fication under sub-section (1) of Sec-
tion 3;]

Secondly, the value of trees, grass
~and crops which stood on the land at
the time of the Talugdar’s taking pos-
session thereof

Thirdly, the damage caused by
reason of the land being severed from
the other land of the person interested ;

*As amended by Regulation No LIX of
1358 F.
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*As afnended by Regulation No.
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1509 F: HYD. ACT IX] Land Acquisition
(Translation)

‘Fourthly, the damage caused by
reason of the acquisition of the land,
to the other property, movable or
immovable, or to any class of earning
of the person interested ;

7

Fifthly, if in consequence of the acqui-
sition of the land, the person interested
is compelled to change his residence or
- place of business, the reasonable expen-
ses for such change;

Sixthly, the damage caused by diminu-
tion of the profits of the land from the
date of the publication of thc declaration
*[under. Section 5], to the date of takmg
possession of the land.

The compensation shall be awarded
after adding 15 per cent to the amount
so determined.

19.

Matters
which shall
not be
considered
by Court in
making pay-
ment of com-
- pensation.

In determining compensation,
the following matters shall
not be considered:—

First, the degree of urgency for
acquisition of land ;

Secondly, the disinclination of the &

- petson interested to give the land ;

Thirdly, loss for which no suit

280l PO
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Land Acquisition [1309 F : HYD. ACT X

(T ranslation)

for damage would legally lie :

- Fourthly, the decrease or increase
in the value resulting from the manner
of use of the land in future;

. Fifthly, the decrease or increase
in the value of the other land of the
person interested likely to accrue from
. the use in future of the land acquired;

Slxthly, the transfers of and the
improvements on the land effected, and
the expenses incurred, without the
Talugdar’s  permission, after the
publication of the *[notification under
sub-section (1) of Section 3.]

\/20 The compensation to be awar-
ded shall not exceed the

Compensa- - amoynt claimed, or in any
tion not to R N
 exceed case, be -less than the
amount amount awarded by the
claimed and Talugdar; and, where a
g;l(;’.lsl;tthan‘ person interested has not,
awarded. ~ Without sufficient: reason,

advanced his claim ~for

*.compensation before the Talugdar, the

. compensation awarded therefor by the
_Taluqdar shall remain unaltered.

21. The award of the Court shall
be in writing, signed by

acvf;’::(ti’s the Judge of the Court,

shall be in and shall specify the

writing and amount of compensation

contain awarded under any clause

- grounds of  of Gection 18 together
award, . -

with the reason.

22. (1) The award of the court

, . .‘shall specify the total

Awardshall — amount of costs incurred

contain dec-

ree for costs, in the proceeding, and

shall contain an order as

| 6{/»4#‘/ /(.f
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[Notlﬁcatlon under sub-section O}
of section 3.]
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(Translation) »

to the. person by whom and to whom
the proportion in which it shall be
paid.

(2) When the Talugdar’s award is
not upheld, the entire costs shall be
borne by the *[Government] unless the
court is of opinion that the claim of
the petitioues was so exiravagant or
that he was so negligent in the pro-
ceeding before the Talugdar, that some
deduction from his costs should be
made, or that he should pay a part of
the Talugdar’s costs.

/"
23. If the compensation awarded
o by the court is in excess of
Wheninte:  4pe sym awarded by the
rest can be d h N
awarded on - Taluqdar, the court in
amount of the award may direct that
f,ompensa- interest on excess amount
n0on

shall be paid at the rate
of six per cent per annum from the date
of possession of the .land to the date
of payment of the amount.

CHAPTER 1V.

~ APPORTIONMENT OF COMPEN-
SATION.

24. Where there are several per-
sons interested and they

Particulars  agree in the apportion-
?fox?r%%glt..and ment of the compensation
award to be  the particulars of such
conclusive. apportionment shall be

specified in the award ;

———

*as amended by Act No. III of 1308 F.
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Land Acquisition [1309 F: HYD. ACT IX

" (Translation)

and the award shall be concluswe in
respect of the. apportlonment among
them. .

© 25. When the amount of compen-
_sation has been settled

Dlspute asto ypder Section 10 and
ggﬁm‘m any dispute arises in res-

’ ‘pect -of such amount or
any part thereof, or asto the persons
to whom the compensation or any part

. thereof "should be payed the Talugqdar
shall refer the dlspute to the court for
decision. - ¢ : '

..CHAPTER V.

PA'Y'MENT. .

26. (1) On - makmg an award

- under " Section 10, the
Egomu?'tltgg Talugdar shall pay the
compensa- amount of compensation
tion ordepo- awarded to the persons
sit of “appedring to be interested.
Scagl‘frt‘“ But if the persons do not

agree to acceptit, or if
there be no person among them com-
petent to receive it, or if there beany
dispute as to the title to receive the -
compensation or as to the apportion-
-ment thereof, the Talugdar shall depo-
sit the amount of compensation in the
court, *[to which a reference under
Section 14 would be made.] -

*As amended by Regulation No. LIX of 1358 F.
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1309 F: HYD. ACT IX] Land Acquisition

(Translation)

. ..{2). Every person interested' may
receive the compensation awarded,

. under. protest that its amount is not
sufficient and the person who receives
the amount, without such protest, shall

- not be-entitled to make an application
under Section 14.

(3) Nothing contained in th1s sec-
tion shall affect the liability of the
recipient of compensation, to pay the

-same to the person lawfully entitled
thereto.

. C)) Tﬁe Tdlugdar .may, with the
sanction of the *[Government] and
with the consent of any person 1nteres-

- ted -instead of compensation in cash

make a grant to the person of land or a

remission of land revenue on any of

his other lands, or an adequate com-
pensation in some other way.

Explanation :—The trustee or guar-
dian of a person interested shall not be
competent to receive any compensation
on his behalf, if he has not the power
to alienate the land, or if in such land,
he has any personal interest adverse to
that of the person interested.

*As amended by Act No." HI of 1308 F.
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Land Acquisition [1309 F: HYD. ACT 1X s '

(Translation)

27. If any money be deposited in
the court wunder the
foregoing section, and it-
appears that the land be-

-longed to any person who
had no power to alienate

On money

being deposi-

ted in Court,
. when other

" land is to be
. purchased the same, the court shall
with it order the purchase to be

: made with the money of
. other lands to be held under the like
conditions and terms of ownership as
the land acquired by the *[Government];
and if such purchase cannot be effetcd
forthwith, then, such Promissory notes,
. ‘Railway Shares or other reliable secu-
* rities of a like nature shall be purchased
ag the, court thinks fit; and its interest
and profits-shall continue to be received
. by the person interested. Butthe land
shall be purchased as aforesaid by
disposing of them without loss as early
as possible. . Co

~ 28. In cases othe_'r than those men-
When Court tioned in the foregoing

may order  Section the court may, on
purchaseof  the application of every
le’(x;?élgnstsory person interested, order
€tc, 1

With smount 11} regard to ‘ghe amount .
of compen- Of compensation deposi-
sation depo-  ted in the court to make
sited in a  purchase of such
court.

Government Promissory
notes, Railway, shares or ‘other reliable
secureties of a like nature as may be
fit in the opinion of the court; the in-
terest and profits of such securities

*As Amended .by Act No. I of 1308 F.
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1309 F: HYD. ACT IX] Land Acquisition
(T rans[ation ) :

shall’ be apportioned among the per-
- sons' interested according to their
_shares.

P
RSN

CHAPTER VL

TEMPORARY OCCUPATION OF
LAND.

30. (1) When it appears to the
*[Government] that the

Temporary . temporary occupation and
°§‘-‘“Pat“°“r use of any waste or
Srabiss o *[arable] land or needed
and proce-  for any Government or
dure when  public benefit [or for ‘the
gl?;emn;:n?s‘ purposes of a company,]
cation the f[Government] may
exists. direct the Taluqdar to

acquire possession of the

Y9 B AN 9G
(23 AT
P P APL

When the amount of such

*[29,
compensation is not paid
Payment i
of torest. ~ O deposited on or.before

taking of the land, the
Talugdar shall pay the amount awat-

‘ded with interest thereon at the rate

of six per cent -per annum from the
time of so taking possession until it

- shall have been so paid or deposited.]
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*As amcnded by Act No: III of 1308F.

tAs amended by Regulation No. LIX of 1358F.
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.. Land Acquisition [.1309 F: HYD. ACT IX

(Translation)

land for use for such term as *[Govern-
ment] may think fit and Wthh shall
not exceed three years.

ki

(2) The Talugdar shall give
notice in writing to the persons interes-
ted of the purpose. and the term for
which the land is needed, and shall
award the amount of compensation to
be paid for the occupation and use
thereof and for tiie materials to be
taken from such land; and, if none of
the persons interested have any ob-
jection, make payment of such amount
either in a lump sum or by instalments,

‘(3) If, any of the persons interes-
ted has any objection to the ‘amount
awarded by the Talugdar or as to the
apportionment of amount of Gompen-

- sation among themselves, the Talug-
" dar shall refer the case T[*]to the court
"~ for decision. :

*As amended by Act No.‘ I of 1308,F.;
tAs omitted by Regulation No. LIX of

B 1358F. « . ; ; - 1358 F.
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1309 F: HYD. ACT.IX] Land Acquisition

. - (Translation)
“ " 31...On payment of -amount. of -
S compensatlon, ©Or . on
Power to.
fake posers- making“-a’ reférence to

sion of land. the court, the - Taluqdar‘
may take possession - of *
the land and it may be used in accord-

ance with the terms of the notice. -

.32, At the expiration of the term.
. ! for which, the. land may
. Land shall

_have been taken," the '

E’: ;:f;g;ed . Talugdar shall restore the
interested said land to the person
and payment ; . 1

of compen- interested; and sh:f\ll also
sation made award compensation for
for : .
period of the damage incurred in
occupation respect of the land du-
and use.

ring he time of occupation

and use and not already
considered in the original compensa-
tion awarded by the Talugdar or the
court. If any of the persons interested
is aggrieved by the Talugdar’s award of

" compensation for such damage, the
Talugdar shall refer the case *[*] to the
court for decision.

If, during this term, the land
has become quite unfit to

33.

Procedure be used for the purpose
when land . . X
becomes for which it was being
quite used before assignment
unfit for pur- . >,
pose for and in case of application

which it was
used before
assignment.

from the persons interested
and with the approval of

the Taluqdar, the same

. *As omitted by Regulation No. LIX of 1358 F'
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Land Acquisition 1309 F:HYD. ACT 1X
' (Translation)

procedure shall be adopted in regard
to such land as if the land was
permanently acquired; and the amount
of compensation shall be determined in
the same manner and paid to the per-
sons interested, after deduction of the
compensation previously paid and in
case of refusal, the Talugdar shall
refer *[*] the application to the court
for decision.

*As omitted by Regulation No. LIX of 1358 F.,
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. ( Translation)

*[ CHAPTER VII

ACQUISITION OF LAND
OF COMPANIES.

34 The Government may authorise
any officer of any company

Compan .. ’

May Il),? y fiesmng to acquire land for
authorised its purposes to exercise any
to enter £ f ib
andsurvey.  ©f the powersconferred by

Section 3.

35. An industrial concern, ordina-

rily employing not less
Industrial  than two hundred work-
concern to T
be deemed, menowned by an indivi-
ggxgzngufr‘_’r dual or by an association
poses. of individuals and not

being a company, desir-
ing to acquire land for the erection
of dwelling houses for workmen emp-
loyed by the concern or for the provi-
sion of amenities directly connected
therewith shall, so for as concerns
the acquisition of such land, be deemed
to be a company for the purposes of
this Chapter, and the references to com-
pany in Seclions 4-A, 5, and 40-A shall
be interpreted as references also to such
concern.

-*Substituted by Regulation No. LIX of 1358 F.

»
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{Translation)

. 36.f The provisions of Section 5 to

_, 33 ( both .inclusive) shall

Previouscon- pot be put inforce in
sent of gov- .

emnmentand  order to acquire land for

executionof  any  company, unless
agreement . .

necessary. with th~ previous consent

) of the Government, nor

unless the Company shall have executed

the agreement hereinafter mentioned.

37. (1) The consent under Section

36 shall not be given un-

C‘;‘fier";_"“s en- less the Government be

satisfied either on the re-

port of the Talugdar under Section 4-A,

sub-section (2), or by an enquiry held as
hereinafter provided,-

~ (a) that the purpose of the acquisi-
tion is to obtain land for ithe erection
of dwelling houses for workmen-employ-
ed by the company or for the provision
of amenities idirectly connected there-
with; or

(b) that such acquisition is needed
for the construction of some work and
that such work is likely to prove useful
to the public.
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(Translation)

(2) Such enquiry shall be held by
such officer and at such time and place
as the Government shall appoint.

(3) Such officer may summon and
enforce the attendance of witnesses and
compel the production of documents by
the same means and, as far as possible,
in the same manner as is provided by
the Code of Civil Procedure in the case
of a Civil Court.

37-A. If the Governmet is satisfied
after considering the re-

Agreement  port, if any, of the Talug-
rv;l:gt,Govem' dar under Section 4-A, sub-
section (2), or on the report

-{. of the Officer making an enquiry under
1 Section 37, that the purpose of the pro-
-posed acquisition is to obtain land for
the erection of dwelling houses for work-
men employed by the company or for
the provision of amenities directly con-
nected therewith, or that the proposed
acquisition is needed for the construc-
tion of a work and that such work is
likely to prove useful to the public, it
shall require the company;to enter into
an agreement with the Government pro-
viding to the satisfaction of the Govern-
ment for the following matters, namely;—-
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(Translation)

SN S IG

(1) the payment to the Government
of the cost of acquisition;

(2) the transfer, on such payment,
of the land to the company;

(3) the terms on which the land
shall be held by the company;

(4) where the acquisition is for the
purpose of erectin of dwelling-houses
of the provision of amenities connected
therewith, the time within which, the
conditions on which and the manner in

which the dwelling-houses or ameni-
ties shall be erected or provided; and

(5) -~ where the acquisition is for the
construction of any other work, the time
within which, and the conditions on
which, the work shall be executed and
maintained, and the terms on which the
public shall be entitled to use the work.

37- B. Every such agreement shall,
as-soon as may be after its

Publication : : :
of agrec. executl?n, be published in
ment. - the Jarida and shall there-

upon (so far as regards the
terms on which the public shall be entit-
led to use the work) have the same
effect as if it had formed part of this act.
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(Translation)

Sections 36
tp 37-B not
to apply
where Gov-
- ernment
bound}by
agreement to
provide land
for com-
panies.

How agree-"
ment with
Railway
company
may be
proved?

109
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37-C. "The provisions of Sections

36 to 37-B, both inclusive,
shall not apply to the acq-
uisition of land for any
railway or other company,
for the purposes of which,
under any agreement with
such company the Govern-
ment is bound to provide
land,

37-D. In the case of the acquisition

of 1and for the purposes of
a Railway Company the
existence of such an agree-
ment as mentioned in sec-

. ‘tion 37-C may be proved by

the production of a printed

copy thereof purporting tobe printed
by order of Government. |
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{Translation)
. CHAPTER VIIL -
- MISCELLANEOUS.

'38. Ifthe Talugdar is impeded in
-taking possession of land;

ossession of o
P he may take possession

land may be
taken by thereof by force.

_foree.

39. {[Notwithstanding the fact that
an award has been made
.by the Court unller Chap-
ter TIL of thlS Act] before
.taking possession, .the
_tion *Government] shall have
and compen-
 sation there- the power, at any time
of. . they like, to discontinue
" 'the proceeding for the
acqu1s1t10n of land; but the compensa-
tion for any damage which, by reason
_ of such proceeding, the person interes-
ted may till then have sustained, shall
be estimated and pald under Chapter
VI.

. Disconti-

_nuance of
proceedings
for acquisix -
tion of land
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* | Notwithstanding the fact that an
award has deen made by the Court

aunder ¢ hapter IITof this Act. ]
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tAs added by Regulation No, LIX of 1358 F. |

*As amended by Act No. TII of 1308 F.

*As added by Regulation No, LIX of 1358 F.
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( Translatzon )

40. If any land forming part of a

buildingis needed by *|Go-

Procedure vernment), and the owner
ghﬁg.l’a“ of ' desires to be compensated
urawe .. for the whole of such
needed and -
owner de- - ;,buﬂdmg, the -*[Govern-
mands com-  ment] shall take possess-
Peﬁlslaﬁgn lf°1' ion of the whole building
Z{mg ¢ :u_l ‘after payment of compen-

sation'for thesame. But,

in case it is objected on behalf of: *[Go-
vernment] that the land required does not
form part of the bulldmg, or that the
separation thereof is not likely to affect
the use of the building or benefit there-
from, the case shall be referred to the
court for declslon )

The person interested lnland may, at
any time; before possess10n is taken by
*[Government ] “"consent sto alienate
it by accepting compensation for part

. of the bulldmg only

HE.

If‘the'coripetisation: for part of the
building appears to. be excessive,: - the
*[Government] may secure possession
of the whole building by paying com-
pensation therefor,

*As amended by Act No. 1iI of 1388 Fasli.
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} (Trar{sldtion) | \

*[In the case last hereinbefore pro-
vided for no fresh declaration or other
proceedings under Sections 5 to 8, both
inclusive, shall be necessary; but the

" Talugqdar shall without delay furnish a
copy of the order of the Government to
the person interested, and shall “there-
after proceed to make his award under
Section 10.] ’

*[40-A. (1) Where the previsions of

this ‘Act are put in force
Acquisition for the purpose of acquir-
of land at. ing land at the cost of any
‘{223231{’{0‘3 fund controlled or manag- -
Tity or ed by a local authority or
company. L

of any company, the char-

ges of and incidental to
such acquisition shall be defrayed from
or by such fund or company.

*As added by Regulation No. LIX of 1358 Fasli.

112



Applications,

" 41. 'In all proceedings taken before’

documents

* etc., to be on-

unstamped
paper.

1309F:-HYD. ACT IX] Land Acquisition

" (Translation)

the Revenue or Judicial
authorities applications,
documents and copies may
be drawn up and presen-

~ ted on unstamped papers.

42. No proceeding, civil or crimi-

No procee-
ding under
this Act
shall be
taken again-
st any per-
son unless
three months’

prev1ous no- -

tice has been
given,

nal -shall be taken against
any person for anything
done in pursuance of this
Act, unless he has been

‘given three months’ pre-

vious notice, in writing, of
the intention of taking
such proceedings stating

Sl MBI

'(2) In any proceeding held before
a Talugdar or court in such case the
local authority or company concerned
may appear and adduce evidence for
the purpose of determining the amount
of compensation: :

Provided that no suchlocal autho-
rity or company shall be entitled to
demand a reference under Section 14, ]
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(Translatzon)
the facts thereof.

43 Unless it is otherw1se prov1ded
. by this Act, the proceed-
" Procedure in ings taken, under this Act,
conducting  in a court shall be condu-
glrl‘c’l%"'r"gg‘sgs . cted in accordance  with
Actand ap-  the provisions of the Code
peals from  of Civil Procedure and the
decrees. proceedings before the Re-
' venue Authorities shall be
in accordance with the Revenue De-
partment Regulations and subject to
the provisions of the said Code, an ap-
peal against every decision of the court
shall be in the ngh Court

44. The *[Government] shall have
* the power to make rules

Govern-

. ment's power 2)1' the . purposes of thxs
to make - t. B

. _rule,

| I"FAsamended by Act No-TlTof 1308 B, ~
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